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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALHJR BENCH#

CIRCUIT COURT SITTING A® BIIASHJR

O r i g i n a l  A p p l i c a t i o n  No. 2 7 9 /0 5

B i i a s p u r #  t h i s  t h e  1 8 t h .d a y  o f  March# 2 0 0 5 .

H an * b le  Mr. M .P . S in g h ,  V ic e  C h a irm a n  
H o n 'b le  M r. Madan Mohan# J u d i c i a l  Member

Yog r a j , d/ o S h r i  S u k l a ,
A g ed  a b o u t  44 y e a r s ,
W e ld e r  G r . I I ,  U nder SE(fW)
S .E .G .  R a i lw a y ,  R a ip u r#
R e s i d i n g  a t  * V i j a y  Nagar#
B h an p u r i#  N ear  C h o ta  T a la b
P .O .  B irg ao n #  R a i p u r  ( C . G . ) .  APPLICANT

( %  A d v o c a te  -  S h r i  B .P .  R ao )

gERSUS

1 .  Uni&n o f  I h d i a ,
T h ro u g h  s T n e  G e n e r a l  M anager#
S o u th  E a s t  C e n t r a l  R a i l w a y ,
B i i a s p u r  Zone# G.M. O f f ic e #
PO t B i l a s  p u r
T e h s i l  6c D i s t r i c t  5 B i i a s p u r  (C .G . )

2 .  T he  D i v i s i o n a l  R a i lw a y  M anager#
S o u th  E a s t  C e n t r a l  R a i lw a y #
R a ip u r  D iv i s io n #  R a i p u r  
T e h s i l  Sc D i s t r i c t *  R a ip u r (C G )

3 .  T h e  D i v i s i o n a l  P e r s o n n e l  O f f i c e r
S o u th  E a s t  C e n t r a l  R a i lw a y ,
R a ip u r  D iv i s io n #  R a ip u r  
T e h s i l  Sc D i s t r i c t  R a i p u r  (CG)

4 .  T h e  S r .  D i v i s i o n a l  E n g in e e r  ( C o o r d i n a t i o n )
S o u th  E a s t  C e n t r a l  R a i lw a y ,
R a ip u r  D iv i s io n #  R a i p u r
T e h s i l  & D i s t r i c t  s R a i p u r  (CG) RESPONDENTS

Q R , D§ r  
By M .P .  S in g h ,  V ic e  C h a irm an  -

By f i l i n g  t h i s  ori4i n a l  A p p l i c a t i o n #  t h e  a p p l i c a n t  has

s o u g h t  t h e  f o l l o w i n g  m ain  r e l i e f

**8.2 T h a t#  t h e  H s n 'b l e  T r i b u n a l  b e  p l e a s e d  e i t h e r  t o  
d e c i d e  t h e  g r i e v a n c e  i n  f a v o u r  o f  t h e  A p p l i c a n t  o r  t o  
p a s s  a  d i r e c t i o n  t o  t h e  R e s p o n d e n t / s ,  t o  d i s p o s e  t h e  
A p p l i c a n t ' s  R e p r e s e n t a t i o n  s u b m i t t e d  j o i n t l y  on 2 4 .2 .2 0 0 4  
(A n n e x u re  A -5 )  a t  t h e  e a r l i e s t . ”

2 ,  Heard the learned counsel for the applicant*

3. The brief facts of the case are that the applicant is 

working as a Gangman and has appeared in the selection for

H .S *  Grade-II (Welder). He was promoted to that grade on
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28 ,12 .1999 . Thereafter he has been reverted to the post of 

Gangman on 2 ,11 ,2001 and an amount of Rs. 502/- i*^recovered 

from his salary. In this regard he has submitted his 

representation on 24 ,2 ,2 004 . Hence, this Original Application 

is filed ,

4 , In the facts and circumstances of the case, we deem it 

appropriate to direct the resnondent No, 2 to consider and 

decide the representation of the applicant dated 24 ,2 .2004  by 

passing a speaking# detailed and reasoned order within a period 

of three months from the date of receipt of a copy of this 

order. We do so accordingly, Hie learned counsel for the 

applicant is directed to sentl a copy of this order as well as 

the copy of the petition to the respondent No, 2 immediately.

5, Accordingly# the Original Application stands disposed of 

at the admission stage itse lf .

Judicial Member Vice Chairman
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